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Order dated 27.11,2902 

None appears for the Applicant when 

called nor has there been any prayer made on his 

behalf seeking adjournment. Mewever, Shri A.K. 

1•se, learned Senior Standing Cose1 for the 

Respondents is present and heard. 

The Applicant was engaged as a Sweeper-

cwv-Mali in the Noliday Home (Ptri). Mis services 

were discentined during the period when repair 

works of the Moliday Neme were undertaken. But, 

thereafter, the Applicant was not reengaqed 

nstead)sere.ther persons were engaged and in 

the said premises, the Applicant has filed this 

Original Application vnier Section 19 of the 

A.T.Act, 1995f 

By filing a c•ter the Respondents 

have disclosed that the Applicant was a part-tim 
sn 

man and was not engaqed,fll-time basis. In 

s*pp•rt of tbs statement, the Respondents have 

filed Annex.res, which go to show that the 

Sweeper-cr-Mali was a part-time engaged person. 

Law is well settled that a temporary 

hand cannot be replaced by another temprary 

hand. When the Applicant was disengaged daring 



the period the repair works of the Holiday None were 

undertaken; he shevid have been recalled ) after completion 

of the repair works. Instead, as it appears, screother 

persons were enqaied in his place: which was net proper. 

In the aforesaid premises, havinq heard Shri 

A.K.Iose, learned Senior Standing Counsel for the Respondents 

and having perised the materials available on record, 

I an satisfied that this is a fit case where the Applicant 

sk.,ld be recalled to IiSchar!e the duties of a part-time 

Sweeper-c-Ma1j; as the action of the Respondents in 

replacin part-time en!a!aent of the Applicant by another 

is aqainst the plic policy. Therefore, this O.A. is 

allowed with a direction to Respondents to recall the 

applicant to discharge the Ities of part-time Sweeper-

c-Mali in the Holiday Home at Pitri,bi the end of 

December, 2092. No costs. 

Send copies of this order to the Applicant 

nd Respondents. Free copy of this order be handed over 

to Shri A.K.1•se, 

Respondents. 
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